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in this case the 	 i hs i-re:l. 

for a direction to Respondents for disbur_szr.Icnc.  

of arrear dues in respect of leave salary for 

the period in Danapur Division and interest: 

on pro,ii3ant Fund, leave salary, D.C4R.G 

fl'1 coir:utcd salary etc,, within a Lied of 

one month. The Respondents in their reply 

hava staed as follows : 

In obedience to the order of 
the Fn'ble Court, an amount ofRs.12,765/. 
towards interest12% on Rs.31,134/- 
from the date of retirement to the date 
of actual payment and Rs.3011/- tords 
PF deducted in Danapur Division have 
already been passed for payment under 
C07 No - 053833 dated 24.9.98 throtigh 
S3I/Iditnagar bearing cheque No. B 
539007 dated 24.9.98. It is further 
stated that an amount of Rs.2102/-
towards interest on leave on half 
everage pay Rz.4984/- @ 12% has. ledy 
boon drawn th z:y  order No,339ll6 
dated 2.11.93. 

The aeren s mae in ara 4 .6 
disputed and are denied. It is 
respootfully submitted that the 
deducted in CKP Division amounLing to 
.31134/- was paid to the applicant 

through Cheque No. B 433449 dated 
l.8.97. As already stated in the 
proceeding para in regard to payment 
of interest on Rz.31,134/-., it is 
reit.aated that an amount of R.12,755/.. 
towards interest 12% on Rs.31134/-
from the date of itirement to the 
date of actual payment as per Court 
order dated 2.7.98 has already been 
assed for payment under CD 7 No. 

053833 dated 24, 



On a careful perusal of the above averments 

it however, does not appear that there has been any 

averment of payment of interest on D.C.R.G. In the 

aforesaid premises, we therefore, direct the Respondents 

to verify if any amount is still outstanding to be 

payable to the applicant. If it is ascertained that 

the applicant has to be still paid some amount towards 

D.CaR.G., un-paid leave salary anlorr other counts, 

the Respondents shall make payment of the sane, if not 

already paid, within two months from the date of 

communication of this oz&r, failing which the aforesaid 

amount shall Carry an interest at the rate of 9% after 

expiry of two months till the date of actual payment. 

With the above observation and direction, 

the D.A.is disposed of. 

Shri S.Roy, learned Addl.Standing Counsel for 

the Respondents is present and heard. 
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